'.X R : CENTRAL ADMINISTRATIVE TRIBUNAL | B
o ‘ ERNAKULAM BENCH | .

. O.A. 205/93 and 0.A., 307/93 *

Thursday, this the 31st day of farch, 1994

"C URAN

HON *BLE MR JUSTICE CHETTUR SAN KARAN NAIR, VICE CHAIRMAN

HON'BLE MR PV VENKATAKRISHWAN, ADMINISTRATIVE MEMBER

B fohanan Pillai, Oriver ) &
. flail Motor Service, Kollam Applicant in
OA 205/93

L e ———

2. i1 Rukyath deevi
Leave Reserve Postal Assistant
sasthamcattah 5.4, Applicant in
Pathanamthittea Division DA 307/893

gy Advocuste IMr O -V Ra@dhakrishnan in both cases.

Us.

1. Senior Superintendent of Fost Uffices,
Kcllam,

2. Chief Postmaster General
Kerala Circle, Thiruvananthapurem-33.

3. Union of India rep. by its Secretary,
Ministry of Communications, New Delhi.. Respondents in

both D.As.
By Advocate Mr CH Redhakrishnan, Addl.CGSC in OA 205/93
By Advocate r Mathew G Vadakkel, -do- in OA 307/83

%

OR D ER

Te

CHETTUR SANKARAN NAIR(3J), VICE CHAIRMAN

! .
Applicants submit that vacancies of Postal Assistant

vere availanle in Kollam Division, and that they sﬁould have
been agpcinted to those vacancies, instead of treating them

as 'surplﬁs qualified candidates*®. In Annexure A10(0A 205/93),
Senior Superintendent of Post Uffices says that there were no
vécancies. éut, counsel for applicants made an attempt to ?
L‘id»sntit“y some vacancilies. 3
2 We do not think that it is the furction of this 2 ,;

Tribunal to assess the number of vacancies and select people g

for those vacancies, evaluating their merits. That, is the
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funct ion of'the Departmsnt.v Hougvgr, if the Depa;the&éaé

fails to performvtheir duties, or if they}resort to
.?‘arb}trary gxercises, remedy of judicial revieu is
avai;able.
3 Applicants may move the Chief Pbstmaster General
by an appropriate representa}ion/ representations, séttfng
out the full facts anq pointing out vaecancies which
according to them are availanle., Chief Pastmastef
Ucnéral shall consider the representation(s) and pass
a reasonsd order referring to the facts set out in the
representation(s) to oe made. A decision will be takenv
by the Lhief Postmaster General within three months of
tne date of receipt of the repressntations(s) ﬁhat
applicants may make. The interim order mace by the
dench, which admitted UA 205/93 wili reyéin iﬁ force

l antil a deci%icn is taken as aforesaid,

4 Application is disposed of with these directions.
| : '

; NO costs.

Dated the 31st March, 1994,

.l - -5%/4:—‘ 3% "
, PV VENKATAKRISHN AN CHETTUR SANKARAN NAIR(J)
AUFINISTRATIVE MEFSER VICE CHAIRMAN

P/31=3

i - - I‘Z' «“ NN ""‘\-"’?“E b ;-'\.-»

e -

ad e
R



